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Lock-Out in Hindustan Pilkington 
Glass Works Ltd., Asansol 

2236. SHRI SAMAR MUKHER-
JEE: "'ill the Minister of LABOUR 
be pleased to state: 

(a) whether he has received memo-
randa dated the 3rd June, 1980 and 
the 11th July, 1980 sent by the CITU, 
AITUC and INTUC unions jointly 
protesting against the lock-out in 
Hindustan Pilkington Glass Works 
Ltd. at Asansol rendering 1800 em-
ployees jobless; and 

(b) if so, the steps taken by Gov-
ernment in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SliRI P. 
VENKATA REDDY): (a) Yee, Sir. 

(b) The matter was brought to 
the notice of the Government of West 
Bengal which beina the appropriate-
Go\~ernment under the Industrial 
Disputes Act, 1947 is principillly 
concerned with the subject matter. 
The State Government, who had 
requested the Union Ministry of 
Industry to take over the Unit 
have now bt>cn informed by the 
Ministry of Industry that the cir· 
cumstanccs do not justify the take 
over of the Unit under Industries 
(Development and Regulations) Act 
and that the Labour Commissioner, 

Government of West Bengal may be 
advised to resolve the Labour-
management dispute so that lockout 
is lifted and normalcy is restored in 
the factory. 

InteJ'-State Migrant Workmen Act 

2237. SHRI RAVINDRA VARMA: 
Will the Minister of LABOUR be 
pleased to state. 

(a) whether any steps have been 
taken ~ assess the working of the 
Inter-State Migrant Workmen 
(Regulatio!1 of Employment and Con-
ditions 0"£ Service) Act; and 

(b) if 50, what are the main con-
clusions that have emerged from the 
assessment? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI P. 
VENKATA REDDY): (a) and (b) 
The Inter-State Migrant Workmen 
(Regulation O'f EmploYll"lF-nt and Con-

ditions of Service) Act and the Cen-
tral Rules framed thereunder, came-
into force with effect from 2nd 
October, 1980. It is, therefore, too 
early to attempt any assessment, of 
the Act/Rules, at this stage. 




